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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No.313 of 2024 (SZ)

The Tribunal on its own motion SUO MOTU based on the
news item published in Mongabay dt: 30.10.2024 titled, “Local
lifeline, nature’s timeline, Varkala cliffs threatened by climate
and human activities”.

Applicant :

Kerala State Pollution Control Board, Through its Member
Secretary & Others

Respondents:

Report filed by Chief Environmental Engineer, Kerala State
Pollution Control Board, Regional Office, Thiruvananthapuram on

behalf of The Kerala State Pollution Control Board, in Original
Application No. 313/2024 (SZ)

1. I, Vinaya K. S., aged 54 years, working as Chief Environmental Engineer,

Kerala State Pollution Control Board, Regional Office, Thiruvananthapuram, is

authorized to represent the 1st Respondent in the Original Application

no.313/2024 vide proceedings attached as Annexure - R1 - (a). The factual

submissions made hereunder are true and correct to the best of my knowledge,

information and belief. In these circumstances, it is just and necessary that this

Hon’ble Tribunal may be pleased to accept the accompanying information on file

and it is so humbly prayed in the interests of justice in this case.

2. It is respectfully submitted that cognizance was taken Suo Motu by the Hon’ble

National Green Tribunal based on the news article titled “Local lifeline nature’s

CHIEF ENVIRONMENTAL ENGINEER
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timeline Varkala cliffs threatened by climate and human activities,” published in
Mongabay on 30.10.2024. The article highlighted the deteriorating condition of the

Varkala cliffs in Kerala, a designated national geo-heritage site, due to environmental

violations and administrative negligence. Issues raised include the demolition of part of

the cliffs, unauthorized construction along the site, and alterations to the natural

environment, all of which are compromising the cliffs' geological integrity, biodiversity,

and ecosystem services. The matter raises concerns under the Environment Protection

Act, 1986, and the Biodiversity Act, 2002, and is being addressed by various authorities,

including the Kerala State Pollution Control Board, Geological Survey of India, and

Kerala Coastal Zone Management Authority. The case was transferred to the Southern

Zonal Bench and renumbered as OA 313/2024 for further proceedings and the Hon’ble

Southern Zone during the hearing held on 15.01.2025 directed the concerned

departments to file reports in this regard.

3, It is respectfully submitted that the Board had received complaint earlier regarding the

restaurants in the Varkala Municipal area the Board gave instruction on 06.11.2024 to

the Secretary, Varkala Municipality to take action against illegal restaurants. Copy of the

same is produced herewith as Annexure - R1 - (b). Based on another complaint received

regarding unauthorized establishments at the Varkala, the Board gave instruction on

15.01.2025 to the Secretary of Varkala Municipality, the Member Secretary of Kerala

Coastal Zone Management Authority (KCZMA and the Secretary of District Tourism

Promotion Council (DTPC) to take action against violations which cause threat to the

tourism and environment. Copies of the same are produced herewith as Annexure - R1 -
(c), Annexure - R1 - (d) and Annexure - R1 - (e) respectively. Based on the

complaints and the Order of the Hon’ble NGT, the Secretary of Varkala Municipality

was reminded on 24.02.2025 to take action against serious violations, unauthorized

constructions and the establishments which provided wastewater pipes illegally to the

beach area. Copy of the same is produced herewith as Annexure - R1 - (f) .

VINAYA. K.S
CHIEF ENVIRONMENTAL ENGINEER
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4. It is humbly submitted that the Board had issued Consent to Operate to 22 units in this

area. Some applications which were submitted for the Board’s Consent to Operate are
under processing. The consents are issued by the Board after ensuring adequate

wastewater treatment facilities.

5. It is humbly submitted that pursuant to the Hon'ble NOT order dated 15.01.2025 in

OA 313/2024(SZ), the Board Officials conducted inspection on 12.02.2025 to the

Varkala Cliff area and visited the Varkala Municipality Office. The cliff area extends to

the wards of 21, 22, 27 and 28 of Varkala Municipality and to a small extent of Edava

Grama Panchayath. As per the records made available by the Varkala Municipality, 185
units come under the purview of that Municipality. During discussions with the

Municipal Secretary and officials of Public Health section, it was informed that notices

had been issued to approximately 123 unauthorized units (including cafeteria, textile

shops, craft shops, etc.) which are operating without proper licenses, and 3 of them have

been closed down by the local body, with further actions underway.

6. It is humbly submitted that in light of recent preliminary inspections and findings, the

Board had issued notices to 23 identified units which were operating without the Board’s

consent. Copies of the same are produced herewith as Annexure - R1 - (glto g23).

Based on the complaints and the inspection findings as per the Order of the Hon’ble

NGT, the Board gave instruction on 21.02.2025 to the Secretary of Varkala

Municipality, to take action against unauthorized constructions and the establishments

which provided wastewater pipes illegally to the beach area. The Secretary of Varkala

Municipality was also instructed to take action against the units which are operated

without the Board’s consent and not to issue/renew licenses to those units from the

Municipality. Copy of the same is produced herewith as Annexure - R1 - (h). Further

action is being taken.

7. It is respectfully submitted that while the Board had initiated all necessary actions

CHIEF ENVIRONMENTAL ENGINEER
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within its purview; the core issue of demolition/ landslide and deterioration of the

Varkala Cliff primarily falls under the jurisdiction of the Local Self Government

Institution (LSGI) . viz. Varkala Municipality, Eidava Grama Panchayath, Revenue

Department, Mining and Geology Department and Tourism Department.

8. It is respectfully submitted that the Board is fully aware of its responsibilities to

prevent the pollution of environment and is diligently executing its duties as a regulatory

body. The Board had already initiated necessary steps against violations in its purview

and will undertake necessary actions for ensuring pollution control measures in the area.

All that stated above are true to the best of my knowledge, information and
belief.

Dated this the 4th day of March, 2025.

<\|̂AAAC CO

Vinaya K(J§1
Chief Environm^|jy^F|(igineer

CHIEF ENVIRONMENTAL ENGINEER
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KSPCB/12 512025-SEE-Z Date,21 10112025

AUTHORISATION

Sub :- OA No.313 of 2024before the Hon'ble NGT (South Zone) - Suo Moto matter in

respect of news item appearing in Mongabay dated 30.10.2024 titled, o'Local lifeline,

nature's timeline, Varkala cliffs threatened by climate and human activities"

Authorisation - reg.

The Chief Environmental Engineer, Regional Office, Thiruvananthapuram is hereby

authorized to represent Kerala State Pollution Control Board in OA No. 313 of 2024 before the

Hon'ble NGT (Southern Zone).

For and on behalf of the
KERALA STATE POLLUTION CONTROL BOARD

gu-4-
MEMBEI SECRETARY

To
The Chief Environmental Engineer,
Regional Office,
Thiruvananthapuram.

Copy 1o :-
1 . Adv.RemaSmrithiV.K,

No.2, Temple Glade Apartments,
Kalakshetra Colony,
Beach Road, Besant Nagar,
Chennai-600090.

2. The Environmental Engineer,
Legal Cell, KSPCB Regional Office,

,!Ernakulam
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ANNEXURE R - 1 - (b)
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ANNEXURE R - 1 - (c)
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ANNEXURE R - 1 - (d)
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ANNEXURE R - 1 - (e)



11 



12 

ANNEXURE R - 1 - (f)
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ANNEXURE R - 1 - (g1)
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

CLIFF & CORAL CLIFF 

TIBETAN MARKET , N CLIFF ROAD 

VARKALA,KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

CLIFF HOUSE HOME STAY, MAIN CLIFF, 

KURAKKANNI  TEMPLE   ROAD, 

VARKALA, KERALA  695141                                                             

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

PALAN BEACH RESORT 

NORTH CLIFF, VARKALA BEACH 

VARKALA HELIPAD ROAD, VARKALA 

KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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ANNEXURE R - 1 - (g4)
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

BLUE MARINE RESORT 

THIRUVAMBADI ROAD, VARKALA 

KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

PARADISE INN BEACH RESORT 

BLACK BEACH  ROAD, VARKALA 

KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

ORGANIC VILLA SEA VIEW COTTAGES 

NORTH CLIFF , THIRUVAMBADI ROAD, VARKALA 

KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

WOOD HOUSE BEACH RESORT 

BLACK  BEACH , THIRUVAMBADI , NORTH CLIFF 

VARKALA , KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

SUN VIEW BEACH RESORT & SPA BY CITRINE 

THIRUVAMBADI  ROAD, NORTH CLIFF ROAD, 

NEAR TO AQUARIUM , VARKALA , 

 KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

PALM BAY BEACH RESIDENCY 

HELIPAD ,  NORTH CLIFF ,28/541 

KURAKANNI ,  VARKALA , 

 KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

PALM  BEACH AYURVEDIC BEACH RESORT 

NOVELLA ROAD,  VARKALA , 

KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

BLUE SEA  BEACH  RESORT 

PAPANASAM BEACH, NEXT TO HINDUSTAN RESORT 

 VARKALA , KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

BOHO ART COTTAGES 

SOUTH CLIFF, NEAR TEMPLE ROAD 

 VARKALA , KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

RAYZ  INN  BEACH  RESORT 

HEAVEN 319, PERUMKULAM 

 VARKALA , KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

BASURI  BEACH  RESORT 

PAPANASAM, JANARDHANAPURAM, 

 VARKALA , NEAR BEACH,  KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

MUMULU  INN 

MUMULU  INN, JANARDHANAPURAM, 

 SOUTH CLIFF,  PERUMKULAM, VARKALA,  KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

KADAL CONTAINER VILLA  

TEMPLE ROAD, VARKALA,  KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

SKY FRAME BEACH RESORT 

323/1, TEMPLE ROAD 

SOUTH CLIFF, VARKALA,  KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

BY TROUVAILLE 

OCEANO ROAD, NEAR PERUMKULAM 

VARKALA,  KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

CLIFF STORIES 

PERUMKULAM, VARKALA, 

 KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

GODS OWN COUNTRY KITCHEN 

CHERUNNIYOOR, VARKALA, 

 KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

TRATTORIAS RESTAURANT 

BLACK BEACH, NORTH END CLIFF,  

 VARKALA, KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

NOVELLA CONCEPT  HOTEL & CAFE 

1/531 PARAVILA PUTHEN VEEDU 

 VARKALA, KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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TRANSLATED VERSION 

PCBRTM/32/2025-AE2     Date: 24/02/2025 

From 

Chief Environmental Engineer 

To 

CAFÉ SARWAQ, NEAR PERUMKULAM, 

INSIDE  MARE  HOLIDAYS 

 VARKALA, KERALA 695141 

 

Subject: Operating Units Without Obtaining the Consent of the Board 

Ref: Order on OA No: 313/2024(SZ) of Honôble NGT 

Sir/Madam, 

During the preliminary inspection conducted by the Board, it has been observed that your 

unit is operating without obtaining the necessary consent from the Board. To comply with the 

Boardôs regulations, you are directed to apply for and obtain the Boardôs consent after 

installing the required water, air, and environmental pollution control measures. Kindly report 

the status of the actions taken to this office within 30 days from the receipt of this letter. 

In addition, if your unit has already obtained the consent certificate, you are requested to 

submit a copy of the same at the earliest. 

      Yours Faithfully 

 

     Chief Environmental Engineer 

 

Copy To 

 Environmental Engineer 

 Kerala State Pollution Control Board 

 District Office, Thiruvananthapuram 
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